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Land Under Irrigation 

9609. SHRI SlTARAM KESRI: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the total land under irrillation as 
pn the 31st March, 1968 ; and 

19U 
(b) the areas likely to be brought 

under irrigation by 1970-71? 

THE DBPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWBR (SHRI SJDDHBSHWAR 
PRASAD): (a) About 90 million acres. 

(b) About 103 million acres subject 
to availability of funds as envisaged. 

Income-Tax Refund Cases 

9610. SHRI T. P. SHAH: 
SHRI KANWAR LAL GUPTA: 

Will tbe Minister of FINANCB be 
pleased to state : 

(a) the number of Income-tax refund 
cases which remained undisposed of on tbe 
31st March, 1968 and tbe amount that was 
to be refunded to tbe assessees; 

(b) whether Government have looked 
into the complaints that there is delay io 
tbe refund of the amount to the people; 

(c) whetber it is a fact tbat Govern-
ment do not pay any Interest on the 
amount to be refunded; and 

(d) if not, tbe interest paid 00 the 
said amount during tbe last two years? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The information 
is not readily available. Tbe same has 
been called for and will be laid 00 tbe 
Table of tbe House as soon as it is 
received. 

(b) Yes, Sir. The complaints have 
been looked into and where necessary, 
appropriate action bas beeo takeo. 
Governmeot is seized of the general problem 
relatiog to prompt issue of refuods. the 
matter is being coostantly looked· into 
and ways and means are beiog devised 
from time to time to eliminate delay in 
the IIIant of refunds. 

(c) No, Sir. Wberever interest is due 
under tbe law, it is paid. 

(d) Tbe amount of interest paid by 
Government on delayed refuods duriog 
1967-68 is not available. The amounts 
paid in two earlle. years are as under :_ 

1965-66 Rupees fifteen thousaod 
1966-67 Rupees eiaht .thousaod 




